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' JUDGEMENT(ORAL)

(By Hon'hle Mr. Justice V.S. Malimath, Chairman)

The petitioner has challenged the order

of reversion dated 27.2.1987 from the ad hoc

post of Deputy Director to that of Research^ Officer.
/

' On the strength of the interim order granted

by the Tribunal, the petitioner was able to continue

as Deputy Director on ad hoc .basis. He retired

on attaining the age of superannuation on 31.8.1988.

, We are informed that all his retirement benefits
/ ,

have been computed on the basis that he r.etired

as a Deputy Director. In view of the subsequent

events taken place, there is nothing which survives

for examination as no further relief can be granted

to the petitioner than what he has been able

to receive in consequence of the interim order

granted by the Tribunal and the retirement benefits

^having been given on the basis that he retired



-2-

as a Deputy Director on 31.8.1988.. Hence, we

dispose of this O.A. on that basis. No costs.
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